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CENTRAL: ADMINISTRATIVE TRI
CALCUTTA BENCH

OA.73% of 1996
Date ef Q

Hen'ble Mr.,Justice S.,N.Mallick
Hen'ble Mr,S.Dasgupta, Adminic

R. N ] BAIJA

UNION OF INDIA & ORS,

Fer the petitiener:

Fer the respendents

.Heard ens

O R D E R

éoN .MglliCRIVQ CO

At the time of hearing of

admission, ld.counsel appearing for the petitiener has

drawn eur attention te the:Order dated 29.12.97 passed

by the General Manager,Eastern Rai

“"However, taking a lenient
prometien being held wp, I
the major penalty to miner
increment for a period of

impesing on Sri R,N.Bgla with non-cumulative effect."

In the Driginal Application, the p
the Chgrge-sheet. Now, undiséutedl
dated 29.12.97, the entire?perspec
changed and we de net find any rea

disciplinary pr@ceedings..

Under the circumsténces, tl
for being inffuctueus and ne erder
The Order of the Railway (G.M.) dt
be kept with the recerds.,

.
(S.Dasgupta)
Member({A)

BUNAL

rder: 19-02-98,

Vice~Chairman.
trative Member.

i
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Mr.A.K.Banerjee, counsel,
: Mr.C.Samaddar, counsel,

this applicatien en

lway stating as followss -
vView because ef his

have decided to wonvemt
‘enezdbfrwithhelding of

six menths frem 1,1,.98
ctitioner has challenged
Y, by virtue of this Order

tive cf this case has

sen to interfere with the

i
}
1

le applicatien is dismissed

29.12.97 preduced before us

( oMilliCk)
Vice-Chairman,

is passed with regard to ces

ts




